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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A. No. 09/2006

DATE OF DECISION: 24.01.2006

Sri Monotosh Das APPLICANT(S)
Mr. P.K. Deka, Mr. I.H. Laskar ADVOCATE FOR THE
APPLICANT(S)
- VERSUS -
V.01 & Others - RESPONDENT(S)
Dr.].L. Sarkar ADVOCATE FOR THE
RESPONDENT(S)

-

THE HON’BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN.
THE HON'BLE

5. Whether Reporters of local papers may be allowed to see the
judgments? NA

8. To be referred to the Reporter or not? W

7. Whether their Lordships wish to see the fair copy of the

judgment? SA

8. Whether the judgment is to be circulated to the other
‘ Benches?
WA

Judgment delivered by Hon’ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Application Nos. 09} 2006
Date of Order : This the 24th January 2006.
The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman.
Sri Monotosh Das
S/o - Lt Kirti Ch. Das
R/ o - Vill. - Barnipar
. P.O. Salchapra
P.S. - Silchar
District - Cachar, Assam.
: . . . Applicant

By Advocates Mr. P.K. Deka, Mr. LH. Laskar and Mr. 1. Krishnatiya.
- Versus —

1.  Union of India, .
Represented by the General Manager,
N.F. Railway, ,
Law Maligaon, Guwahati - 1, Assam.

2.  The Chairman,
Railway Recruitment Board (RRB},
Guwahati, Station Road, Panbazar,
Guwahati - 1.

3.  The Assistant Secretary,
For the Chairman,
Railway Recruitment Board, Station Road,
Guwahati - 1.

4.  The Divisional Personal Officer,
Lumding Division, N.F. Railway,
Lumding, Dist. - Nagaon, Assam.
. . . Respondents

By Dr. J.L. Sarkar, Railway Stating Counsel.

(-
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ORDER (ORAL)

o .

SACHIDANANDAN: (V.C.)

The claim of the applicant is that he appeared for
written test for the post of Group - D (Trackman) under the
Category No. Ol advertisement published in the Employment
Notice No. 1/2003 in the year 2003. Aooorch:ng to the applicant, the
respondent No. 3 issued call letter for physical efficiency test and
the applicant successfully passed the test. Another call letter was
issued by -the Respondent No. 3 vide letter No. RRB/G/41/10 date

23.06.2005 for document verification. The applicant appeared in

the test. A list of candidates in the Employment News dated

06.12.2005 was published. But the applicant’s name was not found
in the list. Hé submitted representatioﬁ dated 22.08.2005 to allow
him to know the reason f.or_\ his non-selection for the post.
Thereafter, the applicant had approache&_‘ this Tribunal by filing -
OA. No. 235/2005. This Tribunal vide order dated 12.09.2005
.djsposed of the O.A. directing 'the respondents to dispose of thé
representation, if so filed by the app]icant_aﬁ‘esl-l, by a speaking
order. As per direction of this Hon'ble Tribunal, the applicant
submitted @ representation dated 16.09.2005. But on 03.10.2005
though a letter was received from the Respondent No. 3 that the
applicant’s case IS being considered  and investigated by the
competent authority, nothing is heard so far. Aggrieved by the

said inaction, the applicant has filed this O.A. secking the following

relief .- L\_/
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“@@) To direct the concerned Respondent

Authorities to appoint the applicant for the
post of Group - D (Trackman).

(b} Any order/orders or direction as Your
Lordships may deem fit and proper and in
accordance with law in order to give full
relief to the applicant.”

2. Mr. P.K. Deka, learned counsel for the applicant

submits that as per direction of this Hon’blé Tribunal, the applicant

- had filed representation before the concerned respondent, which is

yet to be disposed of. Counsel further submits that he will be
saﬁsﬁed if a dﬁwﬁon is given to the ooncemed respondent to
dispose of the representation filed by the applicant. Dr J.L.
Sarkar, learned standing counsel for the Railways submits that he

has ne objection in adopting such course of action.

3. In the interest of justice, tlus Court directs the
Chairman, Railway Recruitment Boaré, NF Railway, Maligaon
and/or any other competent | auﬂwﬂty to dispose of the
representation by a spealung order intimating the position to the
applicant w1t].'nn a peﬁod of three (3) months ﬁ'qm the date of

receipt of this order.

The O.A. is disposed of as above at the admission stage itself.

In the circumstances of the case, there shall, however, be no order

as to costs. %@

( K.V. SACHIDANANDAN )
VICE CHAIRMAN

Teasn
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5.
6.
7.
8.
94
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11,
12..‘
13,

14/

15,
16,

17)
18,
£9,

20,

21,

23,

X

TRAL ADMINISTAATIVE  TAIMUNAL
) GUWAHATT BENGH:

a) Name of the Applicant i~ M Des
b) Respondamts:-Union of India & Ors.
¢y No. of Applisant(S):- one_ .
Is the appllcatmon is the proner forn.- Yésjlxﬁ”

Whether name. & descrlptmn and address of the all the papers boen
furnlshed in cause title ¢ Yes //N?:.
Has the appllcatlon been duly signed and verified : .Yes L N0,

Have the éo;n.es duly sn;ned ¢~ Ya2s /)Lo/
Have suffz.clent nunber of copies of the appllcatlon bﬂen fllcd sYes/Nd.
"lhether all the annexure pmses sve impleaded 3~ Yes/NG.

“ Whether Smbli'sh tnans.‘natz.on of ducoments in the- Language 2. Yos/NO,

:izs the applzcat:.on is in. t:.me - Yes/)va/

Bas the Vokatlatnama/Memo of appearance /&uthorlsatlon is £ 3ed'Yes[Ner

Is the appllcatz.on by IPQ’BD/for Rs. 50%.. 2L0 3\'}?5"!6 aQHZ ‘;f 1O
Has the application is maitanable s Yes ;NO’. o
Has ths Impugned order original duly attestsd been f:.led:« Y as/ Mol

Has tho leglble copies of the annexurea duly attested flled.Y"S)lﬁ

Has thc, Index of the ducoments baan filed allmavailable ~.-Yes/}la'
Has the required number of envoloped bearing full address of 'Q}e
_respondants baen filed:= Y'as/)lf

Has the ‘declatation as roquired by jtem .17 of the form:Yes /N,

#hether the relz.ﬂf sough for arises out of the Slnglez'Yes/)lo
"ih'\ther interim relief is prayed for i~ Yes//Né.

Is casé& of @ondonation of delay is filed is it Suppotted s YOS/
“frether this Gase ean be heard by WMVision Benghi.
Any Sthar. ‘pointd -

Result of the Scrutiny with a..nlt:.al of ‘the §crutiny Clerk:
;iWVud Oupﬂ&f e rilin 1y " aI‘
PL‘

S Qe
SECEION OFPIGER( ) -  tfo DERUTY REGISTRAR
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St Monsfosh- Das |

Q7o

DISTRICT: CACHAR .

IN THE RATIVE TRUBUNAL

GUWAHATI BENCH

TThe

Filed by: —

ORIGINAL APPLICATION NO, O D /2006,

Sri Monotosh Das. I'.....l."...‘.'........'...Applicant.

- Versus =

The Union of India & OPS 4 sececeeeeeececannsaseaRespondents,

LIST OF DATES :-

1) 12.12.2004 : Applicant appeared in the Written Test for

the post of Group-D (Trackman ) under Category

No. 01 of Employment Notice No, 1/2003 .

2) 10,05.2005 ¢ After qualifying the Written Test the Respondent

No., 3 issued a Call letter to the applicant for
Physical Efficiency Test vide letter Xis-

No. RRB/G/41/10 .

3) 23.06.2005 : The applicant appeared in Physical Efficiency

Test held at Maligaon Railway Stadium,Guwahati.

After Successfully qualifying the Physical

-0

4) 23,06.,2005

Efficiency Test another Call letter for

Document Verification was issued to +the

applicant by Respondent No. 3, vide letter
No. RRB/G/41/10 .

5) 24,06,2005: Applicant appeared before the Concerned
authority for Document Verification with

all his Original Certificates, testimonials .

LI BE SR BN K 3L N N 3 mntd......



'8) 06,09.2005

¥
OA fgf\
-2-
6) 06-12;8.05 ¢ List of Selected candidates for the said post

were published in the Employment News .

7 22;8.2005 ¢ Applicant submitted representation to allow him to
know the reason for his non-sele&tion in the said

list .

Filed an Original Application being O.A. No.235/05

before this Hon'ble Tribunal .

9) 12,09.,2005 : Order passed by this Hon'ble Tribunal in 0.,A,

No, 235/2005 disposing of the matter with a

direction to the Respondents to- dispose of the
representation, if so filed bythe applicant afresh,

by a speaking order expeditiously .

10) 16,09.,2005 : Applicant submitted a fresh representation to the
Respondent No. 2 alongwith a copy of the Order 4td.

12.09.2005 praying for his agﬁbintment .
«

11) 03.10.2005 : Respondent No, 3 wrote a letter to the applicant

intimating him that his case was being given due
consideration and investigation by the competent

authority, i.e., the Chairman, RRB ,

Filed by

EELﬁJkunﬁkJLjah_.

Advocate .
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DISTRICT: CACHAH : YvTdt saranly
C: wahutt Bench

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. GUWAHATT BENCH-

. ORIGINAL APPLICATION NO. 09 /2006.

Sri Monotosh Das ., .‘.'.................... Applicant .
- Versus -

The Union of India & Ors ¢ eeeseccccoss .; Respondents.

INDEZX
S1, No, Particulars | , Page No,
1. Original Application - -1 to 12
2. Verlfication = 13.
3. Annexure- 1 l'—{
4, Annexure- 2 15
16
S5e Annexure=-3
B | 7
6e Annexure- 4
(g-19
7. Annexure= 5
20
8. Annexure- 6
%. . Annexure-~ 7 . 1
Date: Q///Oé E;iled.by :

%MW

Advocate .,



DISTRICT:

7y

CACHAR.,

Cret Mowehosho o4

Fileo by~

—The W«’M"

IN THE CENTRAIL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ,

ORIGINAL APPLICATION NO, C>§9 /2006,

- BETWEEN -

Sri Monotosh Das

s/0 Lt. Kirti Ch. Das
R/0-vill, Barnipar
P,0. Salchapra

P.S. Silchar

Dist.~- Cachar, Assam .

v o 0000080 Applicant -

- Versus -

1. Union of India
Represented by the

General Manager , N.F. Railway ,

Law Maligaon, Guwahati=-1 , Assam .

2« The Chairman ,
Railway Recruitment Board ( RERS )
Guwahati, Station Road

Panbazar, Guwahati- 1 .

COntd.........

/1704



3, The Assistant Secretary ,
For the Chairman ,
Rajilway Recruitment Board

Station Road , Guwahati-l1 .

4., The Divisional Personal Officer ,

Lumding Division , N.F. Railway

Iumding , Dist.- Nagaon , Assam .

eeseesess Respondents.

DETAILS OF APPLICATION :—

(a) Name of the Apblicant\:- Sri Monotosh Das

.

(b) Name of the Father :=- Late Kirti Ch. Das
(c) Age of the Applicant :- About 35 years

{d) Address of the Applicant :- Sri Monotosh Das
8/0 Lt, Kirti Ch, Das

R/0 Vill.- Barnipar

P.O, - Sélchapra

P.S. - Silchar

mntd......‘.."



REASON FOR WHICH APPLICATION IS MADE :=-

The applicant applied for the post of Group-D ( Trackman )
in the Railway Recruitment Board in the year 2003, after duly

qualifying written Test, Physical Efficiency Test and Document

Verification , list of the Selected caﬁdidates was published

in the Employment Ne;vs dated 6-12 August 2005 by the Respondent
Authorities and the applicant's Roll number was not present in
the result Sheet. Thereafter he made_a representation on 22,08.05

to the Respondent Authorities but they refused to receive the

same . Having no other alternative, the applicant approaéhed
this Hon'ble Tribunal by filing an Original Application (0.A,
No. 235/05) and the Hon'ble Tribunal was pleased to dispose of
the matter vide its oxder datedvi2.9.2005 with a direction to

the Respondent authorities to dispose of the representation , if

so filed by the applicant afresh , by speaking order expeditia-

ously re. Thersafter, the applicant submitted a fresh represen-
tation on 16/9/2005 alongwith the order dated 12,.9.2005 passed

by this Hon'ble Tribunal =m in O.A. No. 235/2005 to the Respon-
dent No. 2 and accordingly the Respondent authorities vide its

letter dated 3/10/2005 intimated the applicant that his case

was receiving due consideration and investigation . But it is

now almost 4 months from the date of submitting the said



representation, the Respondent authorities are sitting over
the matter in order to deprive him illegally from his

legitimate claim for appointment .

SUBJECT IN BRIEF t-

That the‘applicant is a qualified candidate and he
applied for the post of Group-D ( Trackman ) under Category
No. 01 of the Employment Notice No. 1/2003 advertised by the
Railway Recruitment Board in the year 2003, Accordingly the
applicant was called for Written Test held on 12.12.04 wherein
he appeared and came out successfully . Thereafter the applicant

was called for Physical Efficiency Test held at Maligaon Railway

Stadium , Guwahati on 23.6.2005 and after duly gualifying the
said two tests , the applicant was called for-fbcument verifi-

cation which is the last formaliﬁy before appointment and

accordingly the applicant appeared'before the concerned authori-

ties with all his original Certificates , testimonials etc.
Then the list of the Selected candidates was published in the

Employment News dated 6-12 August 2005 by the Respondent Authori-
ties and the applicant was shocked and surprised when he did‘not

find his Roll No. in the said list. Thereafter he made a
representation on 22.8,2005 to ‘the Respondent Authorities to

know why his Roll number was not present in the result sheet



as he submitted all his original Certificates . But they
refused to receive the same and insteéd , the Respondenf
No.3 informed the applicant verbally that applicant was not

selected due to dissimilarity in the photographs submitted

by the applicant with the application form in the year 2003
with that of his recent photograph . Having no other alter-
native , the applicant approached this Hon'ble Tribunal by
filing an Briginal Application ( O.A. NO.235/2005 ) and the
Hoﬁ'ble Tribunal was pleased to dispose of the matter vide
its Order dated 12,9.2005 with a direction to the Respondent
authorities to dispose of the representation, if so filed by
the applicant afresh , by a speaking order expeditiously ..
Thereafter, tﬁe applicant submitted a fresh representgtion on

16/09/2005 alongwith the order dated 12.09.2005 passed by this

Hon'ble Tribunal in O.A. No. 235/2005 to the Respondent No, 2

and accordingly the Respondent authorities wvide its letter
dated 3/10/2005 intimated the applicant that his case was
receiving the said representation , the Respondent authoriﬁies
are sitting over the matter in 5rder to deprive him illegally'

from his legitimate claim for appointment . Hence being

aggrieved , the applicant has approached this Hon'ble Court

by £iling this Original application .

mntd.......
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JURISDICTION OF THE TRIBUNAL : -

The applicant declares that the subject matter of

this application is within the jurisdiction of this Hon'ble

Tribunal o

LIMITATION ¢ -~

The applicant further declares that the present

application is within the limitation provided under Section

21 of the Central Administrative Tribunal Act,.1985 .

BRIEF FACTS OF THE CASE :-

1.

That the applicant is a citizen of India and a permanent

résident of Village-Barnirpar, P.O. Salchapra ,P.S. Silchar

in the District of Cachar, Assam and he is entitled to all .

the

rights, privileges and protections quaranteed under the

Constitution of India and the laws framed thereunder .

2.

for

That the applicant being a gualified candidate applied

the post of Group-D ( Trackman ) under Category No, 01 of

Employment Notice No. 1/2003 for Lumding Division in the year

2003

and accordingly qualified the Written Test held on 12.12.04\.

A copy of the Admit Card issued 0 the

petitioner is Annexed as Annexure-~l1 .

Page- |Y

Contd.....‘.-.
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3. . That thereafter, the applicant was called for
Physical Efficiency Test vide call letter No. RRB/G/41/10
dated 10/05/2005 issued by the Respondent No. 3 Assistant

Secretary for Chairman, RRB Guwahati wherein the applicant
was asked to report at Maligaon Railway Stadium, Guwahati
on 23/6/2005 at 06:30 A.M. for the test under the Roll No.

24686652 ,

A copy of the said call letter dated
10/05/2005 is annexed as Annexure-=2 .
Page = [§

4, That thereafter the applicant appeared before the

Concerned authorities as per the venue and timé given to

him in the call letter dated 10/5/05 for the Physical Effi-

ciency Test and he also came out Successfully in the test .

Se That subsegquently , Call letter was issued to the

applicant for Document verification vide letter No. RRB/G/

41/10 dated 23/06/2005 issued by the Respondent No. 3 ' and-
through that letter the applicant was asked to attend the

Office of the Railway Recruitment Board, Station Road ,
Guwahati-1 on 24/6/2005 at 10.00 A.M, for verification of
Original Certificates, testimonials etc. @s he had qualified

the Written as well as Physical Efficiency Test .

Copy of the said Call letter dated

23/06/2005 is annexed as Annexure=-3.
Page - |6
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Ge That thereafter the applicant attended the Office

of the Respondent authorities on 24,6.2005 at 10.00 A.M,
alongwith all his original Certificate, testimonials etc.

since that was the last stage prior to appointment as

because the applicant had already qualified the Written Test

as well as Physical Efficiency Test. The stage of Document

verification is only a formality and if Certificates and

testimonials as submitted by the applicant earlier are found

to be true after comparision with that of his originals, then
there cannot be any ground for deprivation of the applicant

for getting selected for appointment ,

Te That to the utter shock and surprise to the applicant,

the result was finally published in the Bmployment News dated
6~12 August. 2005 wherein the applicant's Roll No, 24686652 was

not present whereas altogether 2670 numbers of candidates have

been -provisionally found eligible for appointment .

8 That thereafter the applicant submitted representation
dated 22/8/2005 to the Respondent No. 2 praying for allowing
him to know on what ground he was not selected for appointment
at this final stage but most unfortumately his representation

was not even received by the Office of the Respondent No., 2 .

Instead, the Respondent No., 3 verbally informed the applicant

on 22/8/2005 the reason for his non-selection was due +o0 +the



<
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‘dissimilarity in the photograph submitted by him in the

application form in the year 2003 with that of his recent
photograph .,
A copy of the said representation
dated 22/8/2005 is annexed as

Annegure -.4 ., ( Page [F )

. That having no other alternative remedy, the
applicant approached this Hon'ble Tribunal by filing an
Original Application being 0.A, No. 235/2005 and the

Hon'ble Tribunal was also pleased to dispose of the same

vide its order dated 12.9.2005 with a direction to the

£

Respondents, particularly the Respondent No, 2, to dispose

of the representation, if so filed by the applicant afresh ,

by a speaking order expeditiously .

A copy of the said order dated 12.9.05

passed by this Hon'ble Tribunal in 0.A.

No. 235/2005 is annexed as Annpnexure=5 ;
Page= [g~|q

.10, That thereafter , the applicant submitted a fresh
representation to the Respondent No, 2 on 16.9,2005 alongwith

a copy of the order dated 12.9.2005 passed by this Hon'ble

Tribunal in O.A, NO. 235/2005 pgaying for his appointment to

the post of Group-D under Category No. 1 of Employment Notice

No. 1/2003.

A copy of the aforesaid representation .
dated 16.9.2005 is annexed as Annexure-6.
Page- 20




11. That thereafter, the Respondent No, 3 vide his
letter dated 3,10,2005 intimated the applicant that his

case was receiving due consideration and investigation by

the competent authority,i.c., the Chairman, Railway Recruite
ment Board, Guwahati ( Respondent No, 2 )2

A copy of the aforesaid letter dated

3.10,2005 1is annexed as Annexure-7,.

Page -~ 2/

12, That the applicant begs to state that it is

almost 4 months have passed since the date submission of the

representation on 16.9,2005 by the applicant, but the Respon-
dent authorities are intentionally delaying in the matter in

order to deprive the applicant from his legitimate claim for

appoimtment to the post of Group=-D ,

13, That the applicant's Fundamental Rights have been

violated by the Respondent authorities on extraneous consie
derations by illegally depriving him for the post of Group=-D
( Trackman ) under Category No. 01 of Employment Notice No,

1/2003 .

14, That the selected candidates are going to be
recruited in the Group-D post and as such urgent interference
of this Hon'ble Court is sought for in the matter so that the

applicant also get appointment alongwith the other candidates,

15, That the applicant has no other alternative and/ or
efficacious remedy and the remedy prayed for is just,adequate

and proper .
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16. That the applicant has demanded justice and the

same was denied to him .

17. RELIEFS SOUGHT FOR t -

In view of the facts mentioned above, the applicant

prays for the following reliefs :-

(a) To direct the concerned Respondent Authorities to
appoint the applicant for the post of Group=D

( Trackman ) .

(b} Any order/ orders or direction as Your Lordships may

" deem fit and proper and in accordence with law . in

order to give full relief to the applicant .

And for this act of kindness, Your applicant as in duty

bound shall ever pray .

18, LIST OF ENCLOSURES : -~

(a) A copy of the Admit Card
(b) A copy of the Call letter for Physical Effeciency Test .
(¢) A copy of the call letter for Pocument Verification .

(d) A copy of the representation made by the applicant to
the Chairman, Railway Recruitment Board, dated 22.8.2005.
(e) A copy of the oider dated 12.9.2005 passed by this Hon'ble
Tribunal in O.A. NO. 235/2005 .

(£) A copy of the fresh representation made by the applicant
to the Chairman, RRB, dated 16.9.2005 ,

(g) A copy of the letter dated 3.10.2005 issued by the
Respondent No,3 to ﬁhe applicant .,

YT L ey
see e T X T -
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19, DETAILS OF POSTAL ORDERS -

Postal bfder No

Date of issue s
Issued from ]

Payable at ]

tevecsceeess Verification .

t
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S VERIFICATION  :

I, Sri Monotosh Das, aged anout 35 years, /0 -

Late Kirti Ch., Das, Resident of Village.-Barmirpar ,

P.0,-Salchapra, P.S.- Silchar, Dist.=-Cachar, Assam,

do hereby verify the contents of Paragraph Nos,

| L/) 6, 7«) (2 426 . of the application are true

to my personal knowledge and the contents of Paragraphs

No. 2> 3) 5, X/ 7} /0 -{/I are matters of records, which

’

I believe to be true and correct anéd the rest are my

humble prayer and submissions before this Hon'ble Tribunal ,

And I sign this Verifigation on this the 9™ day

of January,2006 at Guwahati .

Date S

. Qe M,o‘m‘gozk dHar

Place :- Signature of the Applicant .
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Advocate
#1064
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To )

) ~ ‘
The Chairman ,
Railway Recruitment Board ,
Station Road , Guwahati - 1 .

Sub: Prayer for allowing me to know the ground for
non-selection to the post of Group-D under-
Category No. 01 of Employment Notice No.' 1/2003.

5]
Respected Sirc , & .
- - B S}

It is to bring forth to Your kind notice that I

qualified in the Selection for, the post of Group-D under

Category No. 01 of Employment notice No. 1/2003.~ That after

passing the Written Exam ,, I was called for- pla(sical Efficie
ency test under Roll, No, 24686652 on 23/6/05 at 6.30 .AM,

and T also qualified in the same and thereby was called for

Decument verification on 24/06/2005 at 10 ‘A.M..

That, thereafter, the declaration of the result I :

-

e

was very much taken aback when I found that my Roll No. was
not there in the result sheet . It is'a matter of grave con-
cern as to why my name ( Roll No.) was' not published,,_;. R

s

R \‘.' . .,.-»'

Therefore Sir , it is prayed to you to 1’e E: e Kndw., ;& 5,
why my Roll. No. was not there in the result: sheet N since N
I have vproduced before youw all my original testimonials ana

documents to your satisfaction as asked by your goodsalf .

o
E

- Thanking you S i
: oo LA '
f > " ROV f?m}f-‘f)o oo
/ i & i Yoursefaithfully , -~

Dated ,
The 22nd Aug/2005

S8 Ningogto Das.

{ Sri Monotosh D&s ).
Roll No. 24686652

Addresa for Communication '
MOKOTOSH DAS , o
P,0. SALCHAPRA,

VILL. BARIIRPAR ,

DIST. CACHAR , ASSAM .
PIN .- 788614 |
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Contempt: Petition NWNo, . Y

Review dpplication No, /

P

.....

Applicant(S) -.—..-—.---Mp:-t‘-o-:k\— lA-— ‘[)—c-}: L e e e R e B e

. . (]
o "-.".‘,”’ o
tespondant(5):_ _ _ _ __,\_[_\: = Q(_ ~ - - — ._,—,:" S "H}w ‘

]?f\d

- [ .t

Advocatc for, the nﬂsoondant(S).- \L«V;\ De

id :
P

Notes of the Ruglstry | Date Ordoiof the-ﬁTrvibunal
d ) . l handaaed ) l )

: ' PO Lo l : .ug Qo ? o

' , 12.9.2005 prnsem:l The Hon'b].e Mr-o‘ust..tco&o.“‘f-,

! N Sl,varajan. :Vice=Chalrman'siasnHita

. I i L, M "“R:. A ’-m&w -&«”‘3{" 4.t-2!,-§ At
i . ;. The applicant. puraua.m'.‘;%tc:“7 o bkl
omployment notice uo.x/zooa.“ppuognl (YRR
} PHET

for the post of OL’QUp 'D' ?(Tracknan)ﬁmé.l&

R 11

| under the respondents. Hia caaekia“ﬁj’x Pl

"-u

| that he had paased the qualif#ing,}%’rifm’

pean2

[ written examination.rphysical efﬂcie-?

4,"1!.7 ol

ncy test and had also appearod befom \-‘7 :2; i |
the respondents for documtmt verlfica- T i

' R ""3“1.;,11

| tica. His grievance ls r.hat. his, Rams,

| 18 nct seecn in the .final Ealect.*jill?‘t. ,
i -n‘J
publizned by the respondunts. ia %:5;,,!} 0

#‘fhﬂ' A
his caso that he made-a- mproagﬂltﬂ%&w !@5}@;{-‘% e

] dated 22.8.200% (mnexuru-lB)’bq_fcro‘h ! '
the second cGSpondent;f on 22.9..29%9,}.1
[but the same was not acc.op}gnq:‘?ﬁxgéﬁnﬁ.7_;;3*;.
' | alsof stated that tha offine of.mthu'f"’} i
¢t A “‘q" Ny ig!-l

lsocond respcndent ha.d I;'l °) {ned th:i’

i PR L 0 Ty il

lappncanr. that his nun)e ].g,q ngs.*ii nJ.
dad in the select-list £or\athefreaopn

|that thero was disnhnuax:it.lewinfth

< T

lphotograph m.bmittod by l’ni.n'tv.ln}f;1 h\q\i
Q7 el )

[a,;pl.tcatlon £o:m .Ln the ,year‘ 2003“&:

. . il oyl \"ﬂ‘
that of hise recont pho!:OQraph. 'l‘ho ) H:&)-r

T ‘ r.l
\‘Hu’i-

> e 0t a4, A
applicant w.lt.hom'. puraug.ngvthu mnt}ggﬁ L';’- {fpkgn o

i “- < 1 :

: before the rcmponde.nu have appr‘ao.cha)i?,u

y g i, ; ;’_'
thie Tribunal for. dlreetiogfto “-"ﬂ“{-"”%
IRE AL axif 3 "B $a.
second rea o o him: ;
v ond respond nt‘. & appo}vgq} e b“lr‘lg ML

NEREAAT
the Group ‘D' poat (Trackmnn)rrz" .fé'f.

Q.
ddvocate
&//od
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Cen.235/200%

T" Contd.

12.9.2005

NSABL v & EE 0 "W“‘fﬂﬁ

ISP
:.v:,.iqn
@ I have heardvnr-P.K Dekawﬁiqg5~
ned counsel for the! applicant. andf :q;v
L.Sarkar, learned counael for'the’Railv
ways. I am afzald the reliefs’ nought
for by the applicant cannot bo grnntnd
in this, application, If thae roauonvw‘
xtixeld alleged to have beean qiven byl

the respondaents to the applicantﬁgnd &‘f
A lite g g ¢ A

mentionad above 13 correct, &heéreg%oﬁy‘
kA IR N PP, LTI

dents’ ought to have afford anﬂqug;tu
nity to the applicant but that d 5ﬂng

mean that the applicantqganjs r %ﬂﬁi y
approach this Tribunal. If the L8 ? n%mﬁ(
{3 60 advisad,. he Can file a frayh'

represcntation before the uecond renpOn

dont within two weeks from today. I£... .

any such representation is filed, the
same will be disposed of .by the second

r°5pdnd0nt by a speaking order expcdi-
tioudly.

¢ \"-
3 .
[N

i g ’ﬁi o '

i The 0. A. '8 d13poaod of © with 4““
the above observations. The applicant
will produce th&a order bafors tho .
secchd -respondent along with the ropro~
Sentation for compli¢ance.

).

Sd/VICE CHAIRMAN

’
i{-an... uun.nonuu..l
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‘ v The Chairman

Railway Recruitmant Boarpd ,
Statien Read , Guwahati -1,

Subt- Praysr for Appeintment for the post ef Greup-D under

Category No, 01 ef Employment Notice Ne, 1/2003 .
Respacted Sir ,

R T T
7 5\'5“,’.;‘5?" i

ANNEXURE-6 - Q0-

It is to bring forth to your kind notice that I qualified

in the selcétion for the pest of 020qp-D under Category No,01

of
Employment Notice No, 1/2003, That affter passing thq»ﬁriﬁten'mxami-

nation , I was called for physical Eiificiency Test under Rell N?.
24686652 on.23/06/05 and also qualified in the same and thereby I

Was called for document verification en 24/06/2005 at 10 A.M.

That , thereafter on declaration of the result,

much shocked when I feund that my Rell Rumber was notléhoro in the

result sheet ,

Thér.aftar I approached the Hon'ble Ccntral'Adminiat:ntiy-

Tribunal, Guwahati Bench through an Original Applicatien baing ' No,

235/2005 and accordingly the Hon'ble Tribunal vide its Order

bunal's Order dated 12,9.2005 with this application,

Therefore Sir, I pray bafore you to consider my claim nndlto
take initiative for my appeintment for the abovesaid post keeping

in view that I am a Very poor person and an eligible candidate

the pest and had qualified all the qualifying tests organisoq'by you

dated
12.9.2005 disposed of the said Original ‘Application with a directien

to you to consider my claim for appointment and pass appreopriate
order expeditiously . I have enclosed .a Copy of the maid Hon'ble Tri-

for selection of Candidate for the post: of Group-D under Category

Ne. 01 of Empibymcnt Notice No, 1/2003 , 1f any diuaimilafity,iq_

in my phetograph as submitted in the applicatien form in the

this reason

This 13 my humble prayer befer Yem , ' .

Dataie= /4f090 5 . ' . Yours faithfully
/,,f’;;z# ' Sl (Mo e Dad .
Addrass for 'Oommunicatfon, ( Sri= Monotesh Dae )

SHRI MONOTOSH DAS
S/0 Lte KIRTI CH., DAS

VILL. BARMIRPAR
P.O. SALCHAPRA ,

DIST. JACHAR , ASSAM ‘] L
roGE , ;

y

Roll No, 24686652

Advocate
§/r/06

W

Gertified to be trye Copy

yoaf 200:
with that of tha recent photograph , then I may be allowed te clarify
thea same so that I may not be deprived for getting appointment for
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Qer_

Advocate

frfumainse |

R it T et mﬂ?‘*"*"*mww;”lﬁ;m,www
{ RESD, WiTH a/D ) L '}‘)\ -

~ RAILWAY RECRUITMENT ROARD i GUWAHATI,
PANBAZIR, STATION ROAD , GUWAHATIL 71 001 (A'ssm)

Nao, OA/235/0 5/RRE/i, D.) . Dt, 03=10-05

To s SHRI MONOTOSH Das, |
S/0 KIRTI CHANDRA' Dis,
VILL, BARNIRPAR, p.O. SALCHZAP ARA,
- P& gilchar, DIST, RACHIR, '
ASSAM. PIN 7gg 814.

Subt- Judg ement/Ordar dateq 12-09-2005 4n:0A
No,"235/05 shri Monotosh Das. vs,- Union
of India & othars,

" Rofsa Youfr lottar (rcpresantation) dated 16,09,05

The competent authority {,q, Chairman, Railway Recruita
ment Béérd. Guwahati gone thro_ugh Your repregentation rofe=
rred to above as well as the Judgement/order dated 1240942005
in OA Mo, 235/05 ,Shy |

Your Case ig receiving que consider
gation. Yeu . will be indimated after the aq
finally by the omp etant authority, R

This is for your information plchQ.

. 7 | | ,
( RK Soncwal ) ' )
:Asmvnﬁnc‘retm S
for Cha&mw/ﬁ&%ﬁmbmm
. _ Guwahatf o
Copy tos - CPO/Maligaon for his kinqg 1:1,ﬁormation please, -

e
”

( RK Sonowal )
for Ch-nirman/RRB/Guwmnti

)0t
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~ VAKALATNAMA 54 9 )05
S CENTRAL ADMINISTRATIVE TRIBUNVAL
L AUWAHATL BEWNCH ., T

RENAL D APPLICATION NGO 2505 ) Q006

&Lf-‘ M&W M App,ftz;nt\/

Petitioner

[ S

S Mam.&—os& ek,

Versus

‘ ‘ . Respondent
e Unngr. o Slin & U .  Cppwitc Fary

Know all men by these presents that abow.:-namcd_.m_..m_%é\'&ﬂv(L

do hereby nominate, constitute and appoint Shri P K. Deke ’j:LJ-_M._WZ

_M1 L. !?/‘A/.;%mf%ﬁl ' Advocate and such of the undermentioned

Advocates as shall accc/I;t this Vakalatnama to be myfour true and lawful Advacates to appear
and act for mefus in the matter noted above and in connection therewith and for that purpose
to do all acts whatsoever in that connection including depositing or drawing money, filing in
or taking out papers, deeds of composition ctc. for mefus and on myjour behalf and Ijwe agree
to ratify and confirm all acts so done by the said Advocates as minejours to all intents and
purposes. In case of non-payment of the stipulated fee in full, no Advocate will be bound to
appear and act on myfour behalf.

),
In witness whereof I/we hereunto set myjour hand this & .
day of Jams Ar?, 200 6
ADVQOCATES
M. A, Laskar ~ L. H, Laskar
B. L. Singh - P. K. Deka
And Accepted
dvocate
Received from the executant, Mr. Sr. Advocate
Satisfied and accepted. A leads mefus in this case,

‘ Q’f ' / 04 | :
. Advocate Advocate
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